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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

WEST ZONE BENCHAT PUNE

APPEAL NO. 147 OF 2025 (W2z)

Mathkiya Ibrahimbhai Usmanbhai ...Appellant

Versus

Ministry of Environment Forest and
Climate Change& ors. ... Respondents

ADDITIONAL AFFIDAVIT ON BEHALF OF APPELLANT

I, Mathakiya Ibrahimbhai Usmanbhai, Adult, Indian Inhabitant, residing
at Village Tithva, Taluka Wankaner, District Morbi, Gujarat, the
Appellant above named, do hereby soiemnly affirm and state on oath

as under:

1. I say that I am the Appellant in the present proceedings and am
fully conversant with the facts and circumstances of the case and

am therefore competent to file the present additional affidavit.

2. I say that the present affidavit is being filed to piace before this
Hon’ble Tribunal the events as they have traspired from the stage
prior to the passing of the impugned order till the present stage,
along with the material placed by the Appellant from time to time
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and the compliance undertaken pursuant to the directions of this
Hon’ble Tribunai as well as the Respondent No. 2 SEIAA itself,
inasmuch as the report filed on behalf of the Respondent No. 2
SEIAA does not, with utmost respect, reflect the entirety of the

factual position emerging from the record,

. I say that at the very threshold it requires to be clarified that the
present case is not one where the iease area forms part of any
notified Reserved Forest, and the controversy has at all times
been confined tc the guestion as to what is the actual distance of
the lease area from the forest boundary, which aspect, as will be
evident from the record placed hereinafier, stands consistentiy

verified through successive and independent official processes,

. I say that even prior to the passing of the impugned order, the
Appellant, being censcious of the issue which may arise with
respect to the location of the lease area, had approached the
competent Forest Department by way of communication dated
17.02.2025 and thereafter by further communication dated
06.03.2025 requesting verification of the lease area vis-a-vis the
nearest forest boundary, and pursuant thereto the Forest
Department carried out site inspection in presence of the
concerned officials with the aid of GPS verification, and upon such

inspection issued a communication recording that the lease area
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does not fall within forest land and is situated at a distance of
approximately 65 meters from the forest boundary / Reserved
Forest at Mouje Tithva, thereby placing the factuaj position on
record through a competent statutory authority after site
verification, and a copy of the said communication dated
06.03.2025 is aiready annexed and marked as Annexure A -19

Colly (Pg No. 561-563) to the captioned Appeali.

. I say that thereafter the Respondent No. 2 SEIAA proceeded to

pass the impugned order dated 27.03.2025 rejecting the
proposal, inter alia on the basis of portal-based mapping and
perceived proximity to forest area, and being aggrieved thereby
the Appellant preferred the present Appeal before this Hon'ble

Tribunal.

. I'say that when the Appeal came to be considered by this Hon'bie

Tribunal on 23.06.2025, this Hon’ble Tribunal was pieased to take
note of the Forest Department communication recording that the
lease area was found to be at a distance of approximately 65
meters from the forest boundary, and it is in that backdrop that
the Appeal came to be admitted and a copy of the said order is

annexed hereto and marked as Annexure A-1.
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. I say that thereafter, when the matter came to be listed on

20.08.2025, it was pointed out on behaif of the Appellant that the
issue involved in the present Appeai is identical to the issue
involved in the connected batch matters, and this Hon'ble
Tribunal was pleased to record the same and direct the Appeliant
to approach SEIAA for reconsideration after granting epportunity
of hearing, thereby bringing the present Appea} within the same
stream of adjudication as the connected matters, and a copy of
the said order is annexed hereto and marked as Annexure A-

2.

. I say that, in pursuance of and in strict compliance with the

aforesaid direction of this Hon'ble Tribunal, the Appellant
submitted a detailed representation dated 01.09.202S before
SEIAA, setting out the entire factual background and relevant
circumstances of the case. In the said representation, specific
reliance was piaced on the communication dated 06.03.2025
issued by the Forest Department, which unequivocally indicates
that the lease area does not fall within forest land and is situated
at a distance of approximately 65 meters from the forest
boundary. I say that the said representation was duly received
and acknowledged by SEIAA on 01.09.2025, thereby evidencing
prompt, bona fide and due compliance on the part of the

Appellant with the directions issued by this Hon’ble Tribunal. A
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copy of the said representation is annexed hereto and marked as

Annexure A-3.

9.1 say that thereafter SEIAA issued communication dated
12.09.2025 granting opportunity of personal hearing in
compliance of the order dated 20.08.2025 passed by this Hon’ble
Tribunal, and the Appellant appeared for hearing on 16.09.2025
and placed all reievant material before the authority, including
the Forest Department verification, the GPS-based inspection and
the factuai position as regards the distance of the lease area from
the forest boundary, and a copy of the said communication along
with documents submitted by the present Appellant are annexed

hereto and marked as Annexure A-4.

10.1 say that at the time of hearing held on 16.09.2025 before the

Respondent No. 2 SEIAA, the present Appellant through its
consultant made detailed presentation. Annexed hereto and
marked as Annexure A-5 is the copy of presentation submitted

before the Respondent No. 2 SEIAA.

11.1 say that upon the hearing being conducted, and as certain
queries were raised by the Respondent No. 2 SEIAA with regard
to the precise coordinates and the manner of measurement, the
Appeliant submitted a further detailed communication dated

24.09.2025 enclosing all the concerned documentary evidence
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including coordinate-based data, map imagery and supporting
documents which indicated that the distance from the forest
boundary is approximately 65.12 meters, and significantly,
around the same time upon application of the present Appellant
made on 18.09.2025, the Forest Department also issued a further
communication on 24.09.2025, supported by coordinate-based
tabulation reaffirming that the distance from the lease area to the
forest boundary is approximately 65.00 meters, thereby once
again independently confirming the same factual position through
a different mode of verification, and a copy of the said
communication dated 24.09.2025 ailong with its attached
documents are annexed hereto and marked as Annexure A-6

colly.

I sa\;that thus, even at the stage of reconsideration before
SEIAA, the Appellant had not merely relied upon a single
document, but had placed on record successive and corroborative
material including GPS-based inspection, coordinate-based
tabulation and map-based depiction, all pointing to the same
conclusion, namely that the lease area is situated at a distance

of approximately 65 meters from the forest boundary.

I say that it is in this background that SEIAA issued

communication dated 05.01.2026, wherein it expressly




14.

670

acknowledged that the Appellant had submitted the Forest
Department certificate indicating the distance of the lease area
from the forest boundary, and required the Appellant to obtain
demarcation through the District Inspector of Land Records for
further verification, thereby making it clear that the Respondent
No. 2 SEIAA did not dispute the existence of the earlier
verification but sought additional confirmation, and a copy of the
said communication is annexed hereto and marked as Annexure

A-7.

i say that in compliance thereof, the Appellant approached the
office of the District Inspector of Land Records (DILR) and
obtained re-measurement and demarcation of the lease area, and
thereafter by communication dated 25.02.2026 submitted the
said materiai before SEIAA, recording that the lease area is
situated at a distance of more than 65 meters from the forest
boundary, and the said demarcation, being carried out through
the fand records authority and based on scale measurement and
coordinates, constitutes an independent and authoritative
verification which fully corroborates the earlier Forest
Department findings, and a copy of the said communication along
with DILR documents is annexed hereto and marked as

Annexure A-8,
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say that in compliance of the requirement indicated by the
Respondent No. 2 SEIAA, the Appellant approached the office of
the District Inspector of Land Records and caused demarcation
and re-measurement of the lease area to be carried out. I say
that the said exercise has been undertaken on the basis of the
approved mining plan and the coordinates forming part thereof,
and the demarcation has been refiected in a map prepared on the
standard scale of 1 cm = 10 meters. I say that the said map
identifies the lease boundary with reference to specific points and
coordinatas and is not a general or indicative depiction of the
area, but a precise measurement carried out through the fand
records authority, I further say that the distance from the forest
boundary, as reflected in the said demarcation, is more than 65
meters, thereby answering the requirement of verification as
contemplated by the Respondent Authority, 1 say that the said
demarcation, being based on official land records and coordinate
identification, leaves no ambiguity with regard to the location of
the lease area or the measurement of distance from the forest
boundary, and a copy of the said map is annexed hereto and

marked as Annexure A-9.

I say that in the meantime, the Respondent No. 2 SEIAA has filed
its report before this Hon'ble Tribunal, and while reference is

made therein to portai-based mapping and general criteria, the
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report itself acknowledges that the Appellant has relied upon
Forest Department communications indicating that the lease area
lies beyond the restrictive distance, and the oniy reservation
expressed is with regard to verification, which requirement now
stands fully complied with by the Appellant through DILR
demarcation and coordinate-based mapping. It is respectfully
submitted that even in the said report, the Respondent Authority
does not state that the lease area forms part of any forest land,
and the issue is confined only to verification of distance, which
now stands supported by coordinate-based verification as
reflected in the Forest Department records and further confirmead

by DILR demarcation placed on record.

. 1 say that even as per the Respondeht Authority, therefore, the

issue is not one of classification of the lease area as Reserved
forest land, but at the highest relates to verification of distance,
which now stands clarified through muitiple independent and
consistent sources, namely the Forest Department verification,

coordinate-based confirmation and DILR demarcation.

I say that in the connected matters, this Hon'ble Tribunal has
been pleased to pass orders directing reconsideration in a similar
manner, and as the present Appeai stands on the same footing,

the Appellant had addressed a communication to the Registry
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pointing out the said position and seeking similar treatment. I say
that the said step was taken only to bring the parity of the present
matter with the connected matters to the notice of this Hon'ble
Tribunal. Annexed hereto and marked as Annexure A- 10 is the
copy of such email dated 13.02.2026 and copy of the attached

order passed in similar matter by this Hon’ble Tribunal.

19.1 say that when the matter came to be listed before this Hon’ble
| Tribunal on 13.02.2026, it was observed that the issue of

distance required proper verification and application in this regard

J: was pending before the concerned District Inspector Land
DiA

j“"; Records Authority (DILR), and the Appellant respectfully submits

that the subsequent DILR demarcation now -placed on record

O addresses the said aspect, and a copy of the said order is annexed
LOR %

% hereto and marked as Annexure A-11.

==

20. I say that the cumulative effect of the material placed on record
clearly establishes that the lease area does not fall within forest
land and is situated at a consistent and verified distance of
approximately more than 65 meters from the forest boundary,
and the Appellant has at every stage com plied with the directions

issued and has placed ail relevant material on record.

21.1 say that the present affidavit is therefore filed to place the

complete factual position before this Mon‘bie Tribunal for its kind
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consideration while dealing with the report filed by SEIAA and

deciding the present Appeal.

What is stated hereinabove is true to the best of my knowledge,

information and belief and I believe the same to be true.
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ANNEXURE - A1l

Item No.6 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

APPEAL NO.147 OF 2025 (WZ)
I.A. NO.173 OF 2025 (WZ)

Mathakiya Ibrahimbhai Usmanbhai

..... Appellant

Versus

MoEF&CC & Ors.

....Respondents

Date of hearing: 23.06.2025

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER

HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER
Appellant 4 Mr. Abhishek Mehta, Advocate

ORDER

i1 This appeal has been filed, assailing the order dated 27.03.2025
passed by Respondent No.2- SEIAA, Gujarat, whereby rejecting the
Environmental Clearance application of the appellant for the proposed
project under the EIA Notification, 2006 and its amendments from time to
time, in which re-appraisal of the EC, which was granted by the then

DEIAA, was sought.

2 e In the impugned order, it is recorded that the proposal was re-
appraised by the SEAC in its meeting dated 22-01-2025, in which it was
noted that (1) District Geologist confirmed that, lease falls in ‘Go-Zone’, but
did not submit a map to confirm that lease area is in ‘Go-Zone'. However,

SEAC noted that NOC submitted by the Forest Department stated that

_ lease area does not fall in forest area but does not state whether it is

outside 50 meter limit of the forest area; (2) SEAC has noted that, according

Pagelof3
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to the KML (Keyhole Markup Language) file and DSS (Decision Support
System) of the Parivesh Portal 2.0, the project location (Lease area) is
situated within or nearby the Forest- RFA. Project Location falls within
Rajkot Forest Division which is not complying with the distance criteria as
suggested by the CPCB and accepted by the NGT, Principal Bench vide
order dated 21-07-2020 and 18-01-2023 in Original Application
No.304/2019 and in the order dated 30-09-2020 in Original Application
No.85/2019 (WZ); and (3) on re-verification and re-appraisal on the points
specified in the OM dated 28.04.2023, SEAC unanimously decided not to

recommend to issue fresh EC. In view of these observations, EC of the

appellant was rejected by the SEIAA, Gujarat.

3. Having cited above order, learned counsel for the appellant has
submitted that while considering the grant of EC, Respondent No.2- SEIAA,
Gujarat did not consider the Jetter dated 06.03.2025 issued by the Deputy
Conservator of Forests, Morbi Forest Department, Morbi addressed to the
appellant on the subject verification of forest limit at Mouje Tithva, by
which it was informed that a request is made to give the information about
the distance in meters of the black trap quarry lease area, which is situated
in the reserve forest, for obtaining the Environmental Certificate. In this
letter, it is further informed that the local range Forest Officer, Vankaner
had carried out inspection in presence of GPS Coordinator and applicant
and it was found that the area demanded is at a distance of 65.00 meters

from the Reserve Forest at Mouje Tithva.

4, In view of above observations, we deem it appropriate to admit this

appeal and accordingly admit the same.

5. Registry is directed to issue Notice to the respondents, returnable

within 04(four) weeks.

Page 2 0f3
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6. Appellant is directed to take necessary steps for service to the
respondents by both ways (Dasti as well as by Registered Post) and also
on available e-mail/WhatsApp. and submit service affidavit within one

week.

77 Appellant is also directed to supply copy of the appeal and relevant

documents to the respondents within a week.

8. Respondents are directed to submit their reply affidavits within
four weeks through e-filing portal of NGT and also circulate the same to

the appellant as also other respondents by available e-mail.

9. Rejoinder, if any, is directed to be submitted within one week

thereafter.

10.  Put up this matter for further consideration on 18.07.2025.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM

June 23, 2025
APPEAL NO.147 OF 2025 (WZ)

I.A. NO.173 OF 2025 (W2Z)
P.Kr
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Item No.10 ANNEXUBIEe Eelﬁ);

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

APPEAL NO.147 OF 2025 (W2Z)
I.LA. NO.173 OF 2025 (WZ)

Mathakiya Ibrahimbhai Usmanbhai
..... Appellant
Versus

MOoEF&CC & 6 Ors.
....Respondents

Date of hearing: 20.08.2025

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Appellant : Mr. Abhishek Mehta, Advocate

Respondents X Mr. Pushkal Mishra, Advocate for R-1/MoEF&CC
Mr. Kishan Patel, Advocate h/f
Mr. Maulik Nanavati, Advocate for R-2/SEIAA, Gujarat,

ORDER

1. Learned counsel for the appellant has filed service affidavit, as per

which service of notice upon all the Respondents is found to be sufficient.

9 From the side of Respondent No.1- MoEF&CC, learned counsel Mr.

Pushkal Mishra has appeared.

3 From the side of Respondent No.2- SEIAA, Gujarat, learned counsel
Mr. Kishan Patel, holding brief of learned counsel Mr. Maulik Nanavati, has

appeared.

4, Learned counsel for the appellant has prayed that in the present
appeal, the same issue is involved, which was there in Appeal No.35 of
2025 (Wz) along-with the other connected appeals, in which this Tribunal
had passed order dated 28.07.2025, a copy of which has also been provided
to us by him.l Therefore, he prays that the same order may be passed in the

present appeal as well.

Page 10of 2
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5. We are convinced with the above argument made by learned counsel
for the appellant and are of the view that the same issue is involved in the
present appeal, which was there in Appeal No.35 of 2025 (WZ) along-with
the other connected appeals, in which we had directed in para no.8 as
follows:-

“8. In view of the aforesaid statement made by learned counsel
Mr. Maulik Nanavati, appearing for respondent No.]1 — SEIAA, we
deem it appropriate to keep these appeals pending and direct the
appellants to approach respondent No.1 — SEIAA within fifteen
days from the date of uploading of this order and place their
grievances before the SEIAA, which shall be considered
extensively by the SEIAA after giving an appropriate opportunity
of hearing and thereafter, a communication shall be made to us as
to what was the outcome of the hearing given to the appellants
and thereafter, we will pass the appropriate orders giving an
opportunity of hearing to the parties.”

6. In view of the prayer made orally by learned counsel for the
appellant, we deem it appropriate to direct the appellant to approach
Respondent No.2- SEIAA, Gujarat within two weeks ffom the date of
uploading of this érder and place his grievances before them, which shall
consider the same extensively after giving an opportunity of hearing to the
appellant and thereafter, a report be submitted to us showing therein as to
what is the outcome of the said hearing given to the appellant and
thereafter only, this Tribunal would be able to pass appropriate orders after

giving an opportunity of hearing to the parties concerned.

3 Let the present appeal be placed along-with the other appeals on
12.09.2025.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
August 20, 2025
APPEAL NO.147 OF 2025 (WZ)
I.LA. NO.173 OF 2025 (W2)
P.Kr
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Date: 4- .09.2025 ANNEXURE - A3

From,

Ibrahimbhai Usmanbhai Mathakiya,
Having address at:

Rati Devdi, Wakaner,

Morbi-363621.

To;

The Gujarat State Environment

Impact Assessment Authority (SEIAA) : /
274 Floor, Gujarat Pollution Control Board,

(Old Building), Sector-10A,

Gandhinagar-382010,

Gujarat.

Subject- Representation pursuant to the order dated 20.08.2025
(uploaded on 25.08.2025) passed by the National Green Tribunat in
Appeal No. 147 of 2025 requesting for personal hearing for
Reconsideration of Environmental Clearance in light of Letter of Forest
Department dated 06.03.2025.

Sir,

That, the Applicant, Ibrahimbhai Usmanbhainﬁkiya, is the lawful
leaseholder of a black trap mineral quarry édmeasuring 03.00.00
hectares situated at Survey No. 1046/1, Village Tithva, Taluka
Wanvkaner, District Morbi, holding such lease since the year 2016. In the
year 2017, the Deputy Conservator 'of Forests, Morbi, upon spot
verification carried out through the Range Forest Officer, Rampara
Sanctuary Range, Wankaner, issued a “No Objection Certificate/Opinion”

dated 21.12.2017 declaring that the said lease area does not fall within

SEIAA - Authority
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the forest area. Thereafter, in the year 2018, the Applicant obtained the
requisite Environmental Clearance from the District Environmental
Impact Assessment Authority (DEIAA). However, pursuant to the
directions of the Hon’ble Supreme Court and the Hon'ble National Green
Tribunal, and in view of the Office Memoranda issued by the Ministry of
Environment, Forest and Climate Change, it became mandatory that all
Environmental Clearances for leases up to 5 hectares be appraised by
the State Environmental Impact Assessment Authority (SEIAA) and/or
the State Level Expert Appraisal Committee (SEAC), and not by the
DEIAA. That, within the prescribed time, the Applicant preferred an
online reappraisal application on the Parivesh Portal, registered as
Proposal No. SEAC/GI/MIN/496152/2024, which came to be deliberated
by the SEAC and SEIAA. In its meeting dated 04.10.2024, SEAC, after
hearing the consultant of the Applicant - and the District Geologist,
recommended grant of Environmental Clearance noting compliance with
the distance criteria, and the recommendation was forwarded to SEIAA
on 10.10.2024. However, in its meeting on 21.10.2024, SEIAA referred
the matter back to SEAC for re-verification of the KML file and forest
distance. SEAC in its meeting 'dn 22.01.2025 observed that the project
proponent could not clearly demarcate the forest boundary and recorded
absence of a distance opinion/NOC from the Forest Department, despite
the Applicant having placed aerial maps showing more than 50 meters
distance and the Forest Department’s NOC dated 21.12.2017 along with
detailed representations. That on 27.03.2025, the SEIAA passed the
order rejecting the proposal of the present Applicant for grant of
environmental clearance for the aforesaid mining lease area by noting
that the No Objection Certificate issued by the forest department state
that the lease area does not fall in ﬁorest area but does not state
whether it is outside 50 meter limit of tHe forest area. Further the SEAC
noted that according to the DSS (Decision Support System) of the
Parivesh Portal 2.0, the project location (Lease area) is situated within or
nearby the Forest — RFA.



683

Aggrieved by the order dated 27.03.2025 passed by SEIAA, Gujarat
rejecting the Environmental Clearance (EC) application of the Appellant,
I preferred Appeal No. 147 of 2025 (WZ) before the Hon’ble National
Green Tribunal, Western Zone Bench, Pune. That the Hon’ble Tribunal,
on 28.07.2025, after hearing the advocate for the present Applicant,
issued notice and passed order admitting the appeal and further noted
the fact that a letter was issued on 06.03.2025 by the Deputy
Conservator of Forests, Morbi Forest Department based on inspection
carried out by the local Range Forest Officer, Vankaner, in the presence
of a GPS Coordinator and the applicant, clearly establishes that the lease
area lies 65 meters away from the Reserve Forest, i.e., beyond the

minimum 50 meters requirement.

That By further order dated 20.08.2025, the Hon'ble Tribunal recorded
that the present appeal involves the same issue as in Appeal No. 35 of
2025 (WZ) and connected matters, and directed:

n

we deem it appropriate to direct the appellant to approach
Respondent No.2 - SEIAA, Gujarat within two weeks from the date of
- uploading of this order and place his grievances before them, which shall
consider the same extensively after giving an opportunity of hearing to
the appellant and thereafter, a report be submitted to us showing therein
as to what is the outcome of the said hearing ...”

In Appeal No. 35 of 2025 (WZ), the Hon’ble Tribunal in para 8 of its
order dated 28.07.2025 recorded the statement made on behalf of
SEIAA by learned counsel Mr. Maulik Nanavati that SEIAA is ready to
give an opportunity of hearing to the appellants, and accordingly
directed:

"

.. we deem it appropriate to keep these appeals pending and direct the
appellants to approach respondent No.1 — SEIAA within fifteen days ...
which shall be considered extensively by the SEIAA after giving an
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appropriate opportunity of hearing and thereafter, a communication shall

be made to us as to what was the outcome ...”

In view of the above directions and the undertaking of SEIAA as
recorded by the Hon'ble Tribunal, I now place this representation before
your Authority. It is respectfully requested that the Environmental
Clearance application be reconsidered after granting a personal hearing,
with due reliance on the Forest Department’s letter dated 06.03.2025
confirming that the quarry lease area lies at a distance of 65 meters
from the Reserve Forest, and by taking into account all relevant
submissions and documents already on record. I undertake to remain

present and extend full cooperation on the date so fixed.

Copies of the following documents are attached herewith for ready
reference:

1. Order dated 23.06.2025 passed by the Hon’ble NGT in Appeal No.
147 of 2025 (W2Z).

2. Order dated 20.08.2025 passed by the Hon’ble NGT in Appeal No.
147 of 2025 (WZ). '

3. Order dated 28.07.2025 passed by the Hon'ble NGT-'s in Appeal No.
35 of 2025 (WZ).

4. Letter dated 06.03.2025 issued by the Deputy Conservator of
Forests, Morbi.
5. Copies of presentations submitted by Consultant answering all the

queries raised by SEIAA.
Thanking You,

Yours Sincerely,

Enclosed Documents:
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Item No.6 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

APPEAL NO.147 OF 2025 (WZ)
I.A. NO.173 OF 2025 (WZ)

Mathakiya Ibrahimbhai Usmanbhai
..... Appellant

Versus

MoEF&CC & Ors.
.-..Respondents

Date of hearing: 23.06.2025

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. VIJAY KULKARNI, EXPERT MEMBER

Appellant : Mr. Abhishek Mehta, Advocate

ORDER

1 This appeal has been filed, assailing the order dated 27.03.2025
passed by Respondent No.2- SEIAA, Gujarat, whereby rejecting the
Environmental Clearance application of the appellant for the proposed
project under the EIA Notification, 2006 and its amendments from time to
time, in which re-appraisal of the EC, which was granted by the then

DEIAA, was sought.

2. In the impugned order, it is recorded that the proposal was re-
appraised by the SEAC in its meeting dated 22-01-2025, in which it was
noted that (1) District Geologist confirmed that, lease falls in ‘Go-Zone’, but
did not submit a map to confirm that lease area is in ‘Go-Zone’. However,
SEAC noted that NOC submitted by the Forest Department stated that
lease area does not fall in forest area but does not state whether it is

outside 50 meter limit of the forest area; (2) SEAC has noted that, according

Page 1 of 3
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to the KML (Keyhole Markup Language) file and DSS (Decision Support
System) of the Parivesh Portal 2.0, the project location (Lease area) is
situated within or nearby the Forest- RFA. Project Location falls within
Rajkot Forest Division which is not complying with the distance criteria as
suggested by the CPCB and accepted by the NGT, Principal Bench vide
order dated 21-07-2020 and 18-01-2023 in Original Application
No.304/2019 and in the order dated 30-09-2020 in Original Application
No.85/2019 (WZ); and (3) on re-verification and re-appraisal on the points
specified in the OM dated 28.04.2023, SEAC unanimously decided not to
recommend to issue fresh EC. In view of these observations, EC of the

appellant was rejected by the SEIAA, Gujarat.

8. Having cited above order, learned counsel for the appellanf has
submitted that while considering the grant of EC, Respondent No.2- SEIAA,
Gujarat did not consider the letter dated 06.03.2025 issued by the Deputy
Conservator of Forests, Morbi Forest Department, Morbi addressed to the
appellant on the subject verification of forest limit at Mouje Tithva, by
which it was informed that a request is made to give the information about
the distance in meters of the black trap quarry lease area, which is situated
in the reserve forest, for obtaining the Environmental Certificate. In this
letter, it is further informed that the local range Forest Officer, Vankaner
had carried out inspection in presence of GPS Coordinator and applicant
and it was found that the area demanded is at a distance of 65.00 meters

from the Reserve Forest at Mouje Tithva.

4. In view of above observations, we deem it appropriate to admit this

appeal and accordingly admit the same.

B Registry is directed to issue Notice to the respondents, returnable

within 04(four) weeks.

Page 2 0f3
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6. Appellant is directed to take necessary steps for service to the
respondents by both ways (Dasti as well as by Registered Post) and also

on available e-mail/WhatsApp. and submit service affidavit within one

week.

7 Appellant is also directed to supply copy of the appeal and relevant

documents to the respondents within a week.

8. Respondents are directed to submit their reply affidavits within
four weeks through e-filing portal of NGT and also circulate the same to

the appellant as also other respondents by available e-mail.

9. Rejoinder, if any, is directed to be submitted within one week

thereafter.

10.  Put up this matter for further consideration on 18.07.2025.

Dinesh Kumar Singh, JM

Dr. Vijay Kulkarni, EM
June 23, 2025

APPEAL NO.147 OF 2025 (WZ)
LA. NO.173 OF 2025 (WZ)
P.Kr

Page 3 of 3



ANNEXURE -A 4

DIPALI TANK STATE LEVEL
MEMBER SECRETARY ENVIRONMENT IMPACT
SEIAA (GUJARAT) ASSESSMENT AUTHORITY
GUJARAT
No. SEIAA/GUJ/Gen—223/3C}o /2025 Date: 12-09-2025

To,

Mathkiya Ibrahim Bhai Usman Bhai,

Village: Tithava, Ta: Wankaner,

Dist: Morbi. (ibrahimmathakiya476@gmail.com)

Sub: Opportunity for Hearing in Compliance with Hon’ble NGT Order
Dated. 20-08-2025 (Appeal No. 147/2025).

Dear Sir,

With reference to the above-mentioned subject, the Hon’ble National
Green Tribunal (WZ) issued an order on 20-08-2025 in the Appeal filed by
you, directing:

“6.in view of the prayer made orally by learned counsel for the appellant,

we deem it appropriate to direct the appellant to approach respondent no-2

SEIAA, Gujarat within two weeks from the date of uploading of this order

and place his grievance before them, which shall consider the same

extensively after giving an opportunity of hearing to the appellant and
thereafter, a report be submitted to us showing therein as to what is the
outcome of the said hearing given to the appellant and thereafter only, this

Tribunal would be able to pass appropriate orders after giving an

opportunity of hearing to the parties concerned.”

In compliance with the above order, the State Environment Impact
Assessment Authority (SEIAA), Gujarat, acknowledges the receipt of your
grievances received on 08-09-2025.

In pursuance of the NGT’s directive, SEIAA hereby provides you with an
opportunity for a hearing. You are requested to attend in person, if you wish
to represent yourself, or to submit any documents, factual details, or evidence
on 16-09-2025 at 15:30 Hrs at the office of the State Environment Impact
Assessment Authority (SEIAA), Gujarat, Sector-10/A, Gandhinagar, Gujarat
- 382010.

Please note that if you fail to attend the hearing or choose not to
participate, it will be presumed that you have no further submissions to make
in this matter, and SEIAA will proceed accordingly.

Kindly acknowledge receipt of this letter by return email.
This communication is issued with the approval of the SEIAA.

Yours faithfully,
= e P o\k a1

(Dipali Tank)
Member Secretary, SEIAA




HEARTY WELLOME To ANNEXURE - A5

HONORABLE CHAIRMAN & MEMBERS OF STATE LEVEL EXPERT APPRAISAL
COMMITTEE MEETING, GANDHINAGAR

PRESENTATION FOR THE REFERBACK RE-APPRAISAL
OF ENVIRONMENTAL CLEARANCE

TITHAVA BLACK TRAP MINING PROJECT
SITUARED IN
Survey. No. 1046/1 Paiki
PRODUCTION CAPACITY
AS PER GRANT EC BY DEIAA - 2,00,000 MTPA
Lease Area- 03.00.00 Ha (Govt Land)
Mineral- Black Trap,
Village - Tithava, Taluka- Wankaner,
District - Morbi, State - Gujarat

Project Proponent :- Letter no No :-

Shri Mathakiya Ibrahimbhai Usmanbhai SEIAA/GUJ/GEN-
R/o0- Village- Tithava, Taluka-Wankaner, 223/390/2025
Dist.-Morbi (Gujarat) Date -12-09-2025
NGT ORDER DETAILS
remne S Background:

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

FHASUN FRMEAL ISR, (NS IS ONDoRs *Appeal filed before NGT (Western Zone

APPEAL NO.147 OF 20265 (W2)
LA. RO.173 OF 2025 (WZ)

Bench, Pune) - Appeal No. 147/2025.
i w—— *NGT order dated 20-08-2025 directed me
Date of hoaring: 20.08.2025 R (Appellant) to approach SEIAA, Gujarat.

CORAM: HON'BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. VIJAY KULKARNI, EXPERT MEMBER

*Based on NGT order, I requested SEIAA to

Appeilant { Mr. Abhiahck Mehta, Advecstn
Respondents . adr. Pushial Mishei, Advocate for Re1/MoEF&OC

M. Mo Marval, Advwocut for &2/ SEIAR, Onjicat hear my case again.

ORDER

il i O Aot RO e G ok *SEIAA acknowledged and issued a
which service of notice upon all the Reapondents is found to be sufficient,
B AR T hearing notice dated 12-09-2025.
Pushkal Mishea has appeared,
3. From the side of Respondent No.2- SEIAA, Oujarat, learned counsel ‘Heal‘ing scheduled on 16-09-2025 at
Mr., Kishan Patel, holding brief of learned counsel Mr. Mautlik Nunoeatl, has
nppearest : 15:30 hrs, Gandhinagar.

4, Learned counsel (or the appellant has prayed that in the present
appeal, the same isuue s involved, which wns there in Appeal No.35 of
2028 (WZ{ along-with the other connected appeals, in which this Tribunal
had passed order dated 28,07.2028, a copy of which bus also been provided
o us by him. Therefore, he prays thit the same order muy be passed in the
prosent appeal as well,

Papeiofz




CHRONOﬁ%e OF PROJECT

*11/09/2024 - Submission of Project Application

*The applicant formally submitted the project pfoposal for environmental clearance.
*03/10/2024 - First SEAC Meeting

*The case was placed before the State Expert Appraisal Committee (SEAC).

«[n the Minutes of Meeting dated 09/10/2024, the proposal was recommended for.
further consideration.

*25/10/2024 - SEIAA Meeting (Referred Back)

«SEIAA reviewed the case in its meeting.

*The proposal was referred back due to the requirement of re-checking the KML file
and distance from forest boundary (siting criteria issue).

*17/01/2025 - Second SEAC Hearing

*The project was reconsidered by SEAC.

eConsultant ~ submitted a  Forest Department NOC (Letter  No.
B/JAMAN/TE.10/1604/5/2017-18, dated 21/12/2017), stating that the lease area

does not fall under forest land.

5507

CHRONOLOGY OF PROJECT

*11/02/2025 - SEAC MoM (Not Recommended)

-D’;s-;it-é-t—he old NOC, as per Parivesh 2.0 system, the lease was reflected within a
forest area.

*SEAC did not recommend the case and directed the applicant to obtain a fresh
NOC from the Forest Department, clearly mentioning the distance of the lease
from the forest boundary.

*17/02/2025 - Application to Forest Department

«The applicant submitted an application to the Forest Department for issuance of a
new NOC/clarification regarding the exact distance of lease from forest land.
°10/03/2025 - SEIAA Meeting (Rejection)

»SEIAA reviewed the matter in its meeting.

eDue to non-availability of updated Forest NOC at that time, the proposal was

525(3/¢5 - )

rejected.

2 23)3/252  Reneck \
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Applicant had submitted an application to the Forest Department on
17/02/2025 requesting clarification regarding the distance of the lease area
fr(;n th; forest boundary. Pursuant to this application, the Forest Department
conducted a re- e-survey of the lease area  and thereafter granted a No Objection
Certificate (NOC) vide Letter No. B/JAMAN/TE.10/90971/98/2024-25 dated
06/03 / 2025&Although the NOC was granted in time, due to postal/delivery delay
of about one week, the letter could not be submitted before SEIAA within the
prescrlbed time frame during the meeting dated\lO/ 03 / 2025 JThxs situation led
to the rejection of the case despite the fact that the required NOC had already
been issued by the Forest Department.

BRIEF NOTE

At present, the applicant holds the valid and updated Forest Department NOC, which
clearly mentions the exact distance of the lease area from the nearest forest boundary.
In view of the above facts and the fresh evidence now available, the applicant most
humbly prays before the Hon’ble SEIAA to re-consider the proposal fairly and
judiciously. The applicant has full faith and confidence in the wisdom of SEIAA and
ﬁrmly believes that the decision taken will be in accordance with law and in the
genuine interest of the applicant. The applicant also conveys his sincere gratitude to
the Hon'ble Authority for providing another opportunity of hearing and for kindly

considering his case once again.




Thamk You




694 6ot

) Translation supplied
W . dflw: 24 19 25
AR Ak, ANNEXURE - A6 Colly
SEIAA

SlitlletdIR, oAU,

(A L. 16/09/2025 il A% SEIAA UMEL AAAc Yottaldll Bictoldt ellos
(QrctiRell lRR2e] iR e S-EA2 eafictd U SEIAA UHEL 19 S GlLGLA.

WA Al sun - claay, digsl - aistaz, @ecl — A6l vt 2Ae U AxR
1046/1 (U513 %Hlet) oll 03-00-00 2522 (At A5 U Weller 12 Hoy? scUH
el B.

Al Alos M2 District Level Environment Impact Assessment Authority (DEIAA) c1? 3%0.

Environment Clearance (€5.l.) Ul\cl 43Ad &d.

GLEHT UReSH cll. 28/04/2023 Ho¥ol AU el State Level Environment Impact
Assessment Authority (SEIAA) &l21 Yot:(QA1R (Re-Appraisal) ScUlHl WA, Boll HI2
Ycllel ol0l? SIA/GI/MIN/496152/2024 B.

L B ay Rl Anaal Hi2 AR §lR2 (dewdtal xRy 53l scll. Bell 2R 3
Qeuat dgell 200 old AUtttk AR Yt UAA B, Bul e A eallcud & 3
wHIF el S22 ecell 65 Hle: g2 wuadl B.

L Bl S22 ([Aeudtetll UESIZA gl R_UN UR 363 dAutd da Huell st
wel satdl el odl. w0 yBa Yyl gadi M cAwldl, WHEl Environment
Clearance (85.{l.) € €A eallacni udl.

RURGLE NGT oll WIS cll. 20/08/2025 UGUR cll. 16/09/2025 ol A% SEIAA UHEL
A Yell M, 1l dgell MR soiceoe 3l vl ol 6122 W &cll. Youtarll
gR:12let 322 (AGUL iR BUUcUHE WA A2R % SAUML e], BH I cllosell
832 6€qf ViR 65 Hl2R flalle] ealall?] 6. SEIAA AMHaL AANAA Youlagll eR12ua,
URsIFNA wHdl oy Aol QoA U UUL sdl U Yol 2l &l ¥
closell S-BBaAe dal ol soll SR &€q] iR elad UrlalR ke [Aewodls] AeR

% 89 s B SEIAA - Auihority
Received in
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bzulediza.|
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Aoll Uaftllal, A ollAn cot ARes8lal dl. 08/09/2025 sll A% AMd w% 531
acll, Bl M3l cllosell fleree] R et s-ABaeell YR ealad Qe uual
(Qolcdl s2cuul udl sdl.

A yxo, olluet cet Wessll sl dl. 24/09/2025 ol A% §/%Hel/2-
10/1035136/2025-26 SHIS 360 Uxllallx U 3 cliHl acll 8. 13l oot 8-
WSAe ealacHl v B,

Aues AUHIRL losell atsoll §lRe s€qf R 65 HleR dlale] e ealary B. wl
AU AN S-AGA2 uRladl % url 2% 53 @ S, FH U Bloll HA D 3
UHZ el S-ABAe Yo 522 sEq] iR 65 22 B. ‘
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Translated copy
Date: 24.09.2025

To,
The Member Secretary,
SEIAA,

Gandhinagar, Gujarat

Subject: Submission before SEIAA of the letter showing the distance and coordinates
of the forest boundary from the lease area, pursuant to the hearing held before SEIAA on

16.09.2025.

My mining lease for Black Trap mineral has been granted in respect of Survey No.
1046/1 (Government land), admeasuring 03-00-00 hectares, situated at Village Tithwa,
Taluka Wankaner, District Morbi.
For the said lease, Environmental Clearance (EC) had earlier been granted by the District
Level Environment Impact Assessment Authority (DEIAA).
Thereafter, in view of the Memorandum dated 28.04.2023, the matter came to be
reconsidered / re-appraised by the State Level Environment Impact Assessment Authority
(SEIAA), for which the proposal number is SEIAA/GUJ/MIN/496152/2024.
For the purpose of obtaining further clarification in the matter, an application was made by
us to the Forest Department. Pursuant thereto, we have received a fresh official letter from
the Forest Department, wherein it has been clearly stated that our lease area is situated at a

distance of 65 meters from the forest boundary.
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During the said process, the officers of the Forest Department had also carried out a physical
site inspection and measurement. Since the entire process consumed time, our

Environmental Clearance (EC) came to be shown as cancelled.

Thereafter, pursuant to the order dated 20.08.2025 passed by the Hon’ble National Green
Tribunal, a hearing was held before SEIAA on 16.09.2025, wherein my consultant, Mr. Ami
Jani, remained present on my behalf. During the said hearing, the letter issued by the Forest
Department was produced, wherein it was shown that the distance between our lease area

and the forest boundary is 65 meters.

During the course of the hearing held before SEIAA, while discussing the details pertaining
to our lease, the authorities specifically instructed that an official letter issued by the Forest
Department showing the coordinates of the lease area and the distance from the nearest

forest boundary was required to be produced.

Accordingly, I had submitted a written application dated 08.09.2025 to the Deputy
Conservator of Forests, requesting issuance of a letter confirming the distance of the forest

boundary from my lease area and also the relevant coordinates.

Pursuant thereto, the Deputy Conservator of Forests has issued an official letter dated
24.09.2025 bearing reference No. K/Jaman/Te-10/1035136/2025-26. In the said letter, the
coordinates of our lease area have been set out. It has also been clearly mentioned that the

distance between our lease area and the nearest forest boundary is 65 meters.
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Along with the present communication, we are also submitting an image depicting the
coordinates, wherein it is clearly visible that, as per the coordinates of our lease area, the

distance from the forest boundary is 65 meters.

Signature
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T7::|Qs1ated copy

Office of the Deputy Conservator of Forests,
Morbi Forest Department, Morbi
Arunoday Mill Road
At. Morbi-2 Pin Code : 363642
Phone No. 02822-241611

Email: dcfmorbilgmail.com

Number:- K/Jam/T.10/ 8035/36/2025-2¢,
Date: 24/09/2025.

To,
Mathukiya Ibrahimbhai Usmanbhai

Mouje: Tithwa, Ta. Wankaner

Subject :- Matter of indicating distance
with coordinates of lease area
and coordinates of forest
boundary.

Reference:- Letter from Mathukiya Ibrahimbhai
Usmanbhai:

(1) Application dated on 17-02-
2025

(2) Application dated on 18-09-
2025

(3) Letter No. : K/JMN/Te-10/
9097-98 from this office

Dated on 06-03-2025.

For above mentioned subject and

Reference Letter-1 to obtain an



702

environmental certificate and requested to
provide details for their black stone quarry
lease for land bearing S.No. 1046/1 at
Village Tithwa 1is how many meters from the
boundary of the reserve forest, a reply has
been sent from the office here wvide
Reference Letter -3.

In the present matter, as again
requested by you with Reference Letter-2, to
indicate the coordinates of the lease area
and the distance with the coordinates of the
forest Dboundary, as submitted by you and
indicated in DILR map are between (A)
22°37'49.20" N, 70°52'54.30" E and (B)
22°37'48.76" N, 70°53'1.28" E the minimum
distance of the co-ordinates and forest area

is as per following details.

GPS GPS Distance |Village | S.No.
Coordinates | Coordinates |of forest of of
nearest to of the area from| Forest |Forest
the forest | forest area|requested| Land Land
area of the | nearest to lease
requested the lease area

lease

22°37" 22°37" 65.00 TITHWA |1413/1
48.93"N, 51.02"N Meters

70°52" 70°52"

59.18"E 59.40"E




Copy to:
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sd/-
Deputy forest officer
Morbi forest department

Morbi

Informing towards Range Forest
Officer, Wankaner, for his letter
No. B/JMN/826/2024-25, dated on

04/03/25.
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Translated copy

Date: 18/09/2025

To,
The Deputy Conservator of Forests,
Morbi Forest Division,

Morbi.

Subject: Regarding providing a map/showing the position between the
coordinates of the lease area, the marked quarry/mining area, and the

coordinates of the forest boundary.
Reference:

1. Your application dated 17/02/2025

2. Your office letter no.B/JMN/Te.10/9097 /91 dated 06/03/2025
Sir,

[, Mathukiya Ibrahimbhai Usmanbhai, state that my lease for the land
situated at revenue survey no. 1046/1 (Government land) admeasuring 03-
00-00 hectares of Village Tithva, Taluka Wankaner, District Morbi has been

approved for the purpose of black trap mining.

As per the mining plan approved by the District Geologist and DILR Map the

coordinates of the quarry lease area are as under:

e A: N 22°37'49.20", E 70° 52' 54.30"
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« B:N22°37'48.76", E 70° 53' 01.28"
e C:N22°37'43.90", E 70° 53' 01.00"

« D:N22°37'44.30", E 70° 52' 54.00"

By application dated 17/02/2025, I had requested the forest office for
demarcation of the lease area from the forest boundary. In pursuance to the
said application, the such demarcation was undertaken and Panchnama
was carried out. By result of which I have been informed that distance from

my lease area and forest boundary is 65 meters as per letter no.

b/jmn/te.10/9097/91 dated 06.03.2025 issued from your office.

Therefore, for obtaining Environment Clearance (E.C.), it is necessary to
determine / certify the exact position between the forest boundary and my
lease area by way of a map indicating exact co-ordinates. Hence, this

request is being made to you.
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ANNEXURE -A7

DIPALI TANK STATE LEVEL ENVIRONMENT
MEMBER SECRETARY IMPACT ASSESSMENT
SEIAA (GUJARAT) AUTHORITY
GUJARAT

No. SEIAA/GUJ/Gen-195/Z7 /2026 Dateps .
"E 5 JaN 2026

To,

Ibrahim Mathakiya U

Village: Tithava, Ta: Wankaner, Dist: Morbi, Gujarat - 363621
ibrahimmathakiya476@gmail.com

Sub: To get demarcation of mining lease area through the District Inspector of Land
Record (Appeal No. 147/2025)

Sir,

With reference to subject cited, it is known that you have filed an appeal before
the Hon’ble NGT with reference to the order issued by SEIAA after due re-appraisal
of EC issued by the then DEIAA.

During the course, you have submitted the letter/NOC of Forest Department
mentioning the distance of mining lease area from nearest forest area.

In view of above, you are instructed to get demarcation of mining lease area
through the District Inspector of Land Record as per the coordinates mentioned in
the approved mining plan to ascertain the distance of the said demarcated land

measured from the boundary line of reserved forest/ protected area or the eco

sensitive zone thereof.,
This is issued with the approval of SEIAA.

Thanking you.

Yours faithfully,
kg Lo
{Dipali Tank)
Member Secretary,
State Environment Impact Assessment Authority, Gujarat

- . 3 <
Office: Gujarat Pollution Control Board, "Paryavaran Bhavan” Sector-10 A, Gandhinagar-382010°  Page I of 1

Phone No.:- (079) 232-32152,232-41514 Fax No.:-(079) 232-22784 .
E-mail :msseiaagj202 ail.com, Website:- www.seiaa.gujarat.gov.in
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TRANSLATED COPY

Honourable Member Secretary,

State Environment Impact Assessment

Authority (SEIAA),

State of Gujarat.

Subject: Regarding application for re-

measurement at DILR and submission
of map showing lease area, forest
boundaries and distance received by

DILR to SEIAA.

Reference:

1.

Forest NOC vide letter No. B/Jaman/T.10/
5604/5/2017-18 dated on 21/12/ 2017, by
the Deputy Conservator of Forests.
Letter No. B/Jaman/Te.10/9097/91/2024-
25, dated on 06/03/2025 from the Deputy
Conservator of Forests indicating the
distance of the forest from the lease
area.

Notification regarding issuance of
forest letter with coordinates after the
hearing held on 16/09/2025.

Letter no. B/Jaman/Te.10/1035136/2025-26
from the Deputy Conservator of Forests
showing the coordinates of the lease

area and coordinates of forest boundary
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with distance.

5. SEIAA's letter No.-SEIA/Guj/Gen-195/11/
2026 as on date 05/01/2026 regarding
submission of approved mining plan after
re- measurement by DILR and maps with
lease coordinates as per DILR.

6. Map showing lease and forest boundaries
has been provided by DILR after

completing re-measurement.

Respected Sir,

As per your above referenced letter, a
necessary application was made for re-
measurement at the District Inspector of
Land Records (DILR) office for the
demarcation of our mining lease area.

As per the application, the on-site
survey has been completed by DILR. An
official map showing the demarcation of the
lease area and the distance from the forest
boundary has been prepared and given to us.
No. - 2, Date 19/02/2026

The map prepared by DILR used scale as 1
cm = 10 meters. Accordingly, the minimum
distance from our lease area to the forest

boundary is shown as more than 65 meters.
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It 1is worth mentioning here that the
official map provided by DILR 1is hereby
presented to SEIAA.

You are requested to review the
documents submitted and take appropriate
action.

Thank you in advance for your

cooperation.

Your's

Sd/-

(Signature)

Mathukiya Ibrahimbhai Usmanbhai
Village: Tithwa, sub district: Wankaner
District: Morbi, Gujarat

Date: 25/2/2026
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Tanllgl:ed copy

Office of the Deputy Conservator of Forests,
Morbi Forest Department-Morbi
Bhimsar Ganjiwada Arunoday Mill Road
At. Morbi
Phone No. (02822 241611) Fax: (02822 240611)

Email address: forest.defsfraj@gmail.com

Number: B/Jaman/T.10/9097/98/2024-25
Date 21/12/2017

To,

Assistant Geologist,

Geology and Minerals,

District Service Hall, 105-10¢,
No of Rooms - 100,

Morbi.

Subject :- Providing vyour opinion on the
application for the lease of
black trap mineral quarry for
land bearing S.No. 1046/1/4
Paiki 3.00.00 area situated at
Mouje- Tithwa Ta. Wankaner.
Applicant Shri Mathukiya Ibrahim
Usmanbhai

Reference:- Your letter ©No.- GKCH/Morbi/

EMP/3864 Dated-20/09/17

In accordance with the above subject, it
is hereby informed  that no objection

certificate has been sought for the demand
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for quarry lease of black trap minerals in
the area mentioned in the application and
The Range Forest officer, Rampara Century
Range, Wankaner has been entrusted with the
inspection of the requested site and after
inspecting the sight report has been
submitted to us and accordingly the land
demanded for the lease of Dblack trap
minerals does not fall under the forest area
so If the lease of the requested area 1is
approved for the said purpose, and the work
is carried out in a manner that does not
harm the 1interests of the forest and

wildlife, then we have no objection.

sd/-
(M. M. Bhalodi)
Deputy Conservator of Forests

Morbi Forest Department, Morbi

Copy to - Towards Range Forest Officer,
Rampara Century Range Wankaner,
for his information against his
letter no. A/Jaman/302/2017-18

dated 29/11/2017.
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Tra |7sflzd copy

Office of the Deputy Conservator of Forests,
Morbi Forest Department-Morbi
Bhimsar Ganjiwada Arunoday Mill Road
At. Morbi (Pin code : 363642)

Phone No. 02822-241611, 240611

Email: defsfrajlgmail.com

Number: B/Jaman/T.10/9097/98/2024-25
Date 06/03/2025

To,
Mathukiya Ibrahimbhai Usmanbhai
Mouje : Tithwa, Ta. Wankaner

Mobile Number 9824053766

Subject :- Matter of ascertaining the
boundaries of the reserve forest
from Tithwa village.

Reference:- Regarding application of
Mathukiya Ibrahimbhai Usmanbhai

as on date 17-02-2025

You are requested to provide details for
obtaining environmental certificate by
agency for above mentioned subject and
Reference Letter that their Dblack stone
quarry 1s how many meters away from the
boundary of the leased reserve forest.

In the present matter, you are requested

to be informed that the local range forest
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Wankaner has measured the area by

GPS coordinates in the presence of the local

applicant and found that the requested area

is located at a distance of 65-00 from the

Tithwa VD reservation area.

Copy to:

sd/-
Chirag Amin, (IFS)
Deputy Conservator of Forests,

Morbi Forest Department, Morbi

Informing Towards Range Forest
Officer, Wankaner for his letter
No. B/Jaman/826/2024-25 as on

date 04/03/25, for information.
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Translated Copy

To,
The Hon’ble Member Secretary,
State Environment Impact Assessment Authority (SEIAA),

State of Gujarat

Subject: With reference to SEIAA, Gujarat letter bearing No. SEIAA/GUJ/Gen-195/11/2026
dated 05.01.2026
(Subject: Regarding carrying out demarcation of the mining lease area through the District

Inspector of Land Records — Appeal No. 147/2025)
Respected Sir,
Greetings.

With reference to the above-mentioned letter, I most respectfully submit that, as per your
instructions, the necessary application has been made before the office of the District Inspector
of Land Records (DILR) for re-measurement of our mining lease area for the purpose of

demarcation, and the prescribed fees in that regard have also been fully paid.

Upon completion of the fresh measurement at site by the DILR in accordance with the
coordinates reflected in the approved mining plan, an official sketch/map showing the
demarcation of the lease area as well as the distance from the forest boundary shall be prepared.

Immediately upon receipt of the said map, the same shall be produced before SEIAA forthwith,
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so that the further process in relation to the Environmental Clearance (EC) may be completed

smoothly.

It is, therefore, humbly requested that Your Honour may kindly take note of the aforesaid facts

and undertake such necessary and appropriate action on our application as may be deemed fit.
We remain grateful for your cooperation.

Yours faithfully,

Sd/-

Mathukiya Ibrahimbhai Usmanbhai
Village: Tithva, Taluka: Wankaner
District: Morbi, Gujarat

Date: 07.02.2026
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Translated Copy

To,
The District Inspector of Land Records (DILR),

Morbi District, Morbi

Subject: Request for re-measurement (demarcation) of the mining lease area and for issuance
of an official map showing the distance between the lease area and the forest area, in view of

the communications issued by SEIAA and the Forest Department.
Reference:

1. Letter bearing No. SEIAA/GUJ/Gen-195/11/2026 issued by SEIAA, Gujarat, dated
05.01.2026

2. Our application dated 17.02.2025 regarding the distance from the forest boundary

3. Letter bearing No. B/JMN/TE.9097/91 dated 06.03.2025 issued by the Deputy
Conservator of Forests, Morbi Forest Division

4. Approved mining plan and lease coordinates as per DILR records
Respected Sir,

I, Mathukiya Ibrahimbhai Usmanbhai, beg to state that my mining lease for Black Trap mineral
has been granted in respect of Survey No. 1046/1, being Government land admeasuring 03-00-
00 hectares, situated at Village Tithva, Taluka Wankaner, District Morbi. The mining plan in

respect of the said lease has been approved by the District Geologist.
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As per the mining plan approved by the District Geologist and the DILR map, the coordinates

of the lease area are as under:

A: N 22°37'49.20", E 70° 52' 54.30"
B: N 22°37'48.76", E 70° 53' 01.28"
C: N 22°37'43.90", E 70° 53' 01.00"

D: N 22° 37'44.30", E 70° 52' 54.00"

Earlier, we had submitted an application dated 17.02.2025 before the Forest Department.
Pursuant thereto, site measurement was carried out, and thereafter, on the basis of the said
measurement record / panchnama, the Forest Department, vide its letter dated 06.03.2025,

informed us that the distance between our lease area and the forest boundary is 65 meters.

At present, SEIAA, Gujarat, vide its letter bearing No. SEIAA/GUJ/Gen-195/11/2026 dated
05.01.2026, has instructed that, on the basis of the coordinates reflected in the approved mining
plan, the mineral lease area be re-measured (demarcated) through the office of the District
Inspector of Land Records, and that the distance between the lease area and the nearest forest

area or its eco-sensitive zone be clearly determined.
In view of the above, I most respectfully request you sir to kindly:

1. carry out fresh site measurement / demarcation of our mining lease area;

2. indicate in the map the lease coordinates as reflected in the approved mining plan and
DILR records; and

3. prepare and provide an official map clearly showing the distance between the forest

area and the lease area.
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The aforesaid measurement and map are required to be produced before SEIAA and are,

therefore, urgently necessary for me.

The following document is annexed herewith:
1. Letter dated 05.01.2026 issued by SEIAA, Gujarat.
I, therefore, request you sir to kindly take appropriate action in the matter and extend the

necessary cooperation.

Yours faithfully,
Place: Morbi

Date: 07.02.2026

Sd/-

Mathukiya Ibrahimbhai Usmanbhai
Village: Tithva

Taluka: Wankaner

District: Morbi
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Translated Copy

Annexure No. 2

Application to be made by the applicant for measurement of his land

Court fee to be affixed
Name: Mathukiya Ibrahimbhai Usmanbhai
Address: Mouje Tithva, Taluka Wankaner, District Morbi
Phone/Mobile No.: 9879148050
Date:
To,
The District Inspector of Land Records,
Morbi, District Morbi

Subject: Regarding measurement of Survey No. 1046/1 paiki situated at Mouje Tithva, Taluka
Wankaner, District Morbi.

Sir,

I, the undersigned, Ibrahimbhai Usmanbhai Mathukiya, most respectfully submit that Survey
No./Block No. situated at Mouje Tithva, Taluka Wankaner, District Morbi stands
recorded in my name. The original challan is annexed herewith to show that, towards the
measurement fees relating to Village Form Nos. 7/12, 8 and Form No. 6 (Record of Rights), a
sum of Rs.  has been deposited in the Government Treasury under Head 0029 — Land

Revenue.
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The measurement is required for the following reasons:

(a) To verify the boundary of my survey number.
(b) To ascertain the dispute regarding the boundary on the  side.
(c) To resolve the dispute regarding  tree/trees standing on the boundary on the
- side.
(d To  wverify the  position/correctness of the well

(e) To carry out measurement as per possession for the purpose of ascertaining the
actual area.
DGPS Measurement
Out of the aforesaid land, measurement of my share is required to be carried out. Therefore, I
am enclosing herewith the consent / no-objection of the co-sharer(s).
There are other sub-holders / occupants of portions in the said survey number as well; however,
I have marked the boundaries of the land under my possession. I, therefore, request that the
measurement be carried out accordingly at the earliest and that prior written intimation thereof
be given.
Sd/-
Yours faithfully

Top of Form

Bottom of Form
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Translated Copy

/ee(

Treasury Form 8-G (Revised)

Challan No. 1: 31053985756

Challan for cash amount deposited in the Treasury / Sub-Treasury / State Bank of India /

Reserve Bank of India at SBI, Morbi

To be filled in by the remitter| Name: Mathkiya Ibrahimbhai

Name (or designation) Usmanbhai

and address of the person Village: Tithva

on whose behalf the Taluka: Wankaner

money is deposited

District: Morbi

Full particulars of the remittance and the order
relating thereto (if any):

For DGPS measurement fees, pursuant to letter
No. SETIAA/Guj/Gem/195/11/2025 dated
05.01.2026 issued by SEIAA, Gujarat, in

respect of Revenue Survey No. 1046/1,

admeasuring 03-00-00 square meters, situated at

Mouje Tithva, Taluka Wankaner, District Morbi.
Sd/-

Amount in Words — Rupees Twenty Thousands
Only/-
In words: (56679)

(Stamp)
Accountant

Treasury Officer / Agent

Amount: Rs.

20,000/-

20,000/~

To be filled in by the
Departmental
Account Officer or by
the Treasury

Head of Account:
0029 — Land Revenue
(Approved) (6) (1)
Measurement and
Settlement

Receipt on account of
official work

Signature of the
Sanctioning Officer

Designation:

Sd/-

District Inspector of
Land Records, Morbi

Date:

Signature and full
designation of the
officer ordering

deposit of money
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Tanglgzed Copy Y

Black trap mineral Lease measurement sheet
for Quarry Lease regarding Letter No.
SEIAAV/GUJ/Gen-195/11/2026 of State
Environmental Impact Assessment Authority,
Gujarat dated on 05/01/2026 for the land
admeasuring He. 03-00-00 Sg.Mtr. bearing
S.No. 1046/1 situated at Mouje Tithwa Taluka

Wankaner District: Morbi.

Applicant Shri Mathakiya Ibrahimbhai

Usmanbhai

M.T.R. Reg. No. Lease/2/2/5/2025-2026

SR NO Northing Esting
(A) 2503819.67, 693390.47
(B) 2503810.05, 693590.95
(C) 2503659.98, 693583.04
(D) 2503669.84, 693383.28

MAP

-: Detailed Explanation :-

(1) -—- The area as per the existing lease
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for Re.S. No.-1046/1 Paiki is shown
as per the black dotted line.

(2) The Dblack continuous 1line 1is the
extent of the remark of R.S. No.
1065 and the extent as per the
previous measurement sheet No.Lease/

2/20/17-18 measurement date 24/08/17.

Note: -

(1) The said measurement has been done in
accordance with the Letter No.
SEIAA/GUJ/Gen-195/11/2026 of the State
Environmental Impact Assessment
Authority, Gujarat dated 05/01/2026 and
on the basis of the measurement sheet
submitted with the signature of the
Minerals Branch.

(2) The previous measurement sheet of the
said Re.S. No.-1046/1 1is found to be
different from the measurement sheet of
the measurement date 24/08/17.

(3) As per the measurement of the above
mentioned Re.S.No.-1046/1, no record
regarding the measurement sheet of
Forest Department Morbi is available in

the DSO record, the existing stone of
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Forest Department Morbi is shown. From
which, the locally existing forest stone
is shown.

(4) The above measurement has been done with
a DGPS machine. Also, the coordinates of
the lease are shown as A,B,C,D.

(5) The said measurement sheet is applicable

but Form-4 is not filled.

"As the measurement 1is done in a fixed
manner, the area as per the occupation is
shown. The area has not been permanently
calculated. Therefore, I am not eligible to
rectify the record / make a note in the Suli

record."

sd/-

18/2/26

Scrutiny Sr. Surveyor
Cluster-2 Wankaner,

D.E.L.R. Office Morbi
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™ Gmail JIGNESH PANCHAL <adv.office47@gmail.com>
ANNEXURE - A9

Srno 7 - Appeal 147 of 2025

Officed47 <adv.office47@gmail.com> Fri, 13 Feb at 10:37 AM
To: <ngt-pune@gov.in>

Respected Sir,

The advocate for the Applicant is relying on the attached order passed by this

Hon'ble Tribunal in similar cases and the same order is required to be passed in

present case as subject matter are same. Kindly bring this to the attention of this
- Hon'ble Tribunal.

Thanking You,
Adv Abhishek Mehta

Safari.pdf

-~
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Item No0s.9.27 to 9.30 (Pune Bench)

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

[THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)]

Appeal NO.150 OF 2025 (WZ)

Prakash H. Vagadiya

..... Appellant
Versus
SEIAA, Gujarat & Anr.
...Respondents
AND
Appeal No.432 OF 2025 (WZ)
Punit Kumar Doshi
..... Appellant
Versus
SEIAA, Gujarat & Ors.
...Respondents
AND
Appeal No.433 OF 2025 (WZ2)
Punit Kumar Doshi
..... Appellant
Versus
SEIAA, Gujarat & Ors.

...Respondents

Date of hearing: 12.01.2026

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER

»
Appellant : Mr. Saurabh Kulkarni, Advocate along-with
Mr. Prashant Bhat and Mr. Adwait Gokhale, Advocates
Respondents : Mr. Maulik Nanavati, Advocate along-with

Ms. Manvi Damle, Advocate for R-1/SEIAA, Gujarat
Mr. Pushkal Mishra, Advocate for R-2 /MoEF&CC

Page 10f3



738 P

ORDER

15 In compliance with our previous order dated 09.12.2025, Respondent
No.1- SEIAA, Gujarat has filed report dated 09.01.2026, wherein in para
no.5D.1, it is submitted that the appellants had placed reliance on some
documents written by the Forest Department, saying that the area of land,
leased to the appellants for conducting mining activity, is beyond the
minimum prohibitive or restrictive distance specified by the State
Government or the Central Government or even the Hon’ble Supreme Court
of India. In this regard, it is submitted that each of the certificates or
communications bear a date which is subsequent to the order of rejection
of the environmental clearance by the SEIAA. These certificates or letters
from the Forest Department were not obtained and/or produced at the time
of making the application for reappraisal. Despite that, Respondent No.1-
SEIAA, Gujarat examined these documents. The mining lease area is
beyond a specified distance from the forest boundary. None of the
communications indicate the basis for such certification. This assumes
importance as ordinarily the Forest Department would only know and be
aware of its own boundary. The officials of the Forest Department do not
have any reason to travel beyond forest area, demarcate the location of 'a
private land outside the forest area and then measure the distance of such
private land from the boundary of the forest area. Therefore, this kind of

certification does not inspire confidence.

2 It is further mentioned in this report by Respondent No.1 that since
the communication has been made by a Governmental Officer, the same
has not been out-rightly discarded and has instead written back to the
concerned officer asking them to furnish the material, on the basis of which
they have determined the location of the mining area and concluded that

such mining area is beyond the restricted distance from the boundary line

Page 2 of 3
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of the forest area. Simultaneously, Respondent No.1- SEIAA has instructed
the appellant(s) to get their mining area demarcated as per the coordinates
mentioned by them in the approved mining plan through the District
Inspector of Land Record and then have the distance of the said
demarcatec{ land measured from the boundary line of the protected/
reserved forest or the Eco-Sensitive» Zone. Therefore, upon receipt of
authenticated maps from the District Inspector of Land Record and
confirmation thereupon from the Forest Department about the mining lease
area falling outside the prohibited or restricted zone, Respondent No.1 shall
place the said information before this Tribunal for passing of appropriate

directions.

'3. In view of above-mentioned facts, we direct learned counsel for
Respondent No.1- SEIAA, Gujarat to obtain the response from the Range
Forest Officer, Kutch District within a week and submit their additional

report before us within one week thereafter.

4. We further direct the Registry to send a copy of this order to the
Divisional Forest Officer (DFQ), Kutch for a direction to be issued to the
Range Forest Officer, Kutch to send their reply to Respondent No.1-SEIAA
at the earliest because the matter is pending consideration before this

Tribunal.

5. Put up these matters for further consideration on 13.02.2026.

Dinesh Kumar Singh, JM

Dr. Sujit Kumar Bajpayee, EM
January 12, 2026
Appeal NO.150 OF 2025 (WZ) along-with
Other Appeals.
P.Kr.

Page3of3
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ANNEXURE -A 11

Item No.07 Pune Bench

BEFORE THE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

THROUGH PHYSICAL HEARING (WITH HYBRID OPTION)
Appeal No. 147 /2025(WZ)
Mathakiya Ibrahimbhai Usmanbhai Appellant
Versus

MoEF&CC & Ors. Respondent(s)
Date of hearing: 13.02.2026

CORAM: HON’BLE MR. JUSTICE DINESH KUMAR SINGH, JUDICIAL MEMBER
HON’BLE DR. SUJIT KUMAR BAJPAYEE, EXPERT MEMBER

Appellant: Ms. Chaitali Dave h/f Mr. Abhishek Mehta, Advocate for appellant

Respondents: Mr. Pushkal Mishra, Advocate for R-1/MoEF&CC
Ms. Manvi Damle h/f Mr. Maulik Nanavati, Advocate for R-2

ORDER

1 Learned counsel for the agpéllant initially urged that in this Appeal,
the identical order should be passed which has been passed in other

matter. We are not convinced by her argument.

2. From the side of the learned counsel for SEIAA, it is apprised that
the appellant has approached them and found that proximity of the lease
area from the Reserve Forest was not got measured by the appellant

because of which the matter is still pending for consideration.

3. The learned counsel for the appellant drew our attention to page no.
608 of the paper book which is a letter issued by the Office of Deputy
Conservator of Forests, Morbi Forest Department, Morbi addressed to the
appellant in respect of verification of forest limit at Mouje Tithva and it is
recorded therein that it was found that the area demanded is at a distance

of 65.00 meters from the Reserve Forest at Mouje Tithva.
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4. Learned counsel for the SEIAA stated that if that is the distance then
the impugned order would sustain. Because of this reason only, the
appellant has sought time for getting the correct measurement done which

is still pending.

5: At this stage, learned counsel for the appellant has sought some time
to bring on record the correct measurement and would approach with that

to the SEIAA.

6. Put up this matter for next consideration on 25.03.2026.

Dinesh Kumar Singh, JM

Dr. Sujit Kumar Bajpayee, EM
February 13, 2026
Appeal No. 147 /2025(WZ)
R



